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ORLER

D. PURKAYASTHA, M

Ld. Counsel Mr. Chakraborty on behalf of the applicant

So, both the MA and

) submits that applicamt Shri H. Misra does not press the NMA 569 of
(1999 and CPO 83 of 1999 against S.E. Railway. '
Ld.Counsel Mr. €. Samaddar

4

CPC are dismsed of aé being not pressed.

is present on behalf of the respondents.
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